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12.05% hrs.
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Press Council Bill, 1965 passed by
the Houses of Parliament during the
current Session and assented tp by
the President since a report was last
made to the House on the 3rd Nov-
ember, 1865.

12.054 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE.

FIFTEENTH REPORT

Shri Man Sinh P. Patel (Mehsana):
Sir, I beg to present the Fifteenth
Report of the Committee on Absence
of Members from the Sittings of the
House.

12.05§ hrs.
RE: PRESENTATION OF PETITION

Mr. Speaker: Shri C. K. Bhatta-
charyya. He ls absent.

12.06 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (8hri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House for the week commencing 22nd
November, 1985, will consist of:—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Discussion and wvoting on the
Supplementary Demands  for
Grants (Kerals) for 1985-88.
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(3) Consideration and passing of: —

The Delhi Secondary Education
Bill, 1964.

The Delhi Administration
1865,

The Goa, Daman and Diu (Absor-
bed Employees) Bill, 1985.

Indian  Official Secrets
(Amendment) Bill, 1965,

The Employees State Insurance
(Amendment) Bill, 1966.

(4) Discussion on the Annual Re-
port of the Life Insurance Corpora-
tion of India for the year ended 31st
March, 1964, on a motion to be moved
by Dr. L. M. Singhvi on Tuesday, the
2rd November, 1965 at 3 p.m.

(5) Further discussion on Shri
Yashpal Singh's motion regarding
Report of the Backward Classes Com-
mission on Thursday, the 25th Nov-
ember, 1965 at 2.30 p.m.

Bill,

The

Mr. Speaker: [ suggested last time
that I would not allow more than
two minutes g one Member and only
itemg are to be mentioned. Shri Ban-
erjee,

Shri 8. M. Banerjee (Kanpur):
Sir, I would only submit that a dis-
cussion on the food situation has not
been given for the next week.

Mr. Speaker: Would he allow me
for 8 minute? In that connection I
have also to say to the Government
that | have been receiving many no-
tices on the scarcity of food and
fodder and acute drought conditions
in many parts of our country and I
have been disallowing all those no-
tices saying that there is a debate
coming just in the near future; but,
so far no date has been notifled. Ei-
ther some date might be fixed for the
debate, or I shall have {o admit those
notices.

Bhri Batya Narayan Sinha: As
have already explained to you in
your Chamber, we are going to fix
the 1st and the 2nd of next month
for this debate. Next week the Food
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Minister will not be here; he is going
out.

Shri 8. M. Banerjee: Apart from
the discussion on the food situation
in the country, there is already a
motion pending by my friends about
scarcity conditiong, specially famine
condi..ons, |n sume paris of the coun-
iry and : would unly request you rhat
these two duscussions should not be
combined; othrewise, the other dis-
cussion about scarcity conditions and
other things loses jts significance.
Secondly, there should be discussion
as early as possible on a motion that
Wea !ﬂve tabled about the decontrol
of cement. Thirdly, there is already
& motion in the name of Shri Madhu
Limaye on the closure of textile fac-
tories.

Even today, 6,000 workmen are rot-
ting in the streets in Kanpur for the
last 110 days,

Mr. Speaker: I had said that I will
allow only items to be mentioned.
Professor Ranga.

Shri Ranga (Chittoor): These two
subjects are gntirely diufferent—scar-
city conditions and what the House
would expect the Government tp do
and the food situation which has to
deal with what they have to do in
regard to the question of making
available food and also growing more
food. Here, in regard to these drought
conditions—all over India now they
prevail the question of collection of
land revenue, debts, taccavi loans
and all these subsidies, repayment of
some of the portions of the loans that
the Government themselves have
advanced to peasants and ordinary in-
debtrdness also in regard to which a
moratorium would be needed, then
famine relief works—all these things
will have to be discussed separately.
So, T would urge upon you and the
Government to allot a separate day
for the discussion of drought condl-
tions.
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Shrl H. N. Mukerjee (Calcutta Cen-
tral): I would reinforce the argu-
ment of Professor Ranga. [ would just
add that on this matter of gencral
discussion of food we are supposed
to be having preparatory discussions
with the Minister from time tg time
right from the end of the last ses-
sion. We began gur meeting this ses-
sion on the 3rd of this month and the
Minister now announced that the
general food policy discussion will be
on the Ist and 2nd December,
The counlry expects in the meantime,
because there are scarcity conditions
and drought and other factors, tnat
there 15 some objective discussion in
this House so that some immediate
steps of g short-term naturg can be
decided upon after the discussion in
the House quite apart from other
measures.

I wish also to support Mr. Baner-
jee’s idea which 18 a very sound one
that an immediate discussion should
take place on the policy of decontrol
of cement because there is a feeling
in the country that big wigs in the
industry are getting all the advania-
ges while, in the period of Emer-
gency, the Government's duty is to
secure the satisfaction of a common
man. That is not being done,

Dr. L. M. Singhvi (Jodhpur): I
would like to make a small request
that the further discussion on Mr.
Yashpal Singh's motion might be put
on the 23rd ang the motiop on the
L. I, C. might be put on the 25th—
there is an inter-change between the
two motions—if it is accepted to Mr.
Yashpal Singh also.

Shri Harl Vishno Kamath (Hoshan-
gabad): If my memory serves me
right, you said last Friday that a mo-
tion for discussion of the First An-
nual Report of the Central Vigilance
Commission,  had been admitted I
would urge you and the Government
to see that time is found in this ses-
sion for that.

Secondly, in the Lok Sabha Bulle-
tin Part II dated the 22nd October,
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1885, other miscellaneous business has
been listed as follows: the 13th and
14th Report of the Union Public Ser-
vice Commission, the 6th Report of
the Commission for Linguistic Mino-
ritics, the Report of the University
Grants Commission and lastly the
Report of the Railway Convention
Committee. These have been listcd
there. The Governmrnt may make
a statement now, if possible, or other-
wise on Monday or later, as to whe-
ther they will be taken up.

Lastly, Sir, the Minister of Par’ia-
m-ntary Affairs is in the hasbit of
springing a surprise upon the House
with regard to the extension of the
session, Today is the third Friday im
a six-week session and the next will
be the fourth Friday. 1 would request
you to direct the Minister to let wus
know, latest next Friday, whether
the session will be extended or not.
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Shri P, Venkatasubbalah (Adoni):
May 1 make a submission? Sometime
back there wag a discussion on the
statement laid by the Minister of
Petroleum and Chemicals regarding
fertiliser production, That discussion
is gtiil inconclusive. 1 would like the
Minister of Parliamentary Affairg to
take up that also.

Bhri D. C. Sharma (Gurdaspur):
May I also make one small submis-
sion? My submission s this thai the
question ot the border problem in
Punjab, Rajasthan, Assam and Jammu
and Kaihmir States should be dls-
cussed on the floor of the House It
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affects the people very wuch angd it
has to be discussed not only with
reference to defence needs but also
with reference to the educalional
needs of the people.

Mr. Speaker:
notice for it?

Has he given any

Shri D, C, Sharma: I said that last
time also,

Mr. Speaker: 1 would make this
clear. This is not the time 1o make
all kinds of suggestions gg to what
should be done and what should not
be done. There are two things; there
has to be a notice and that must have
been admitted; then it goes to the
Business Advisory Committee. Even
then if it is not taken up, the Mi-
nister can be asked.

Bhrli Satya Narayan Sinha: You
have already explained what 1 was
going to say. Some of gur hon. mem-
bers mentioned about decontrol of
cement, textile mills gnd the border
question. 1 do not know  whether
motions for these have been submit-
ted to your Department and whether
they have been placed before the
Business Advisory Committee. The
procedure js, as you know and as I
have explained times without num-
ber, that we can take notice of only
those no-date motions which have
been gelected by the Business Advi-
sory Committee and then out of them
we select and place according to the
convenience of the Ministers con-
cerned. About these matters—textile
mills and decontrol of cement—if the
motions have already been sent, the
Business Advisory Committee will
look into these and we shall certainly
try our best to accommodate them in
this session.

About the Vigilance Commission, I
consulted fhe Minlster; he says that,
before this House rises, perhaps in the
first week of next month, it can be
taken up.

Shri Harl Vishnu Kamath:
motion?

Official
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Shrl Satya Narayan Sioha: Anyway
this thing will be discussed in the
House.

About changing dates—the point
raised by Dr. Singhvi—I shall con-
sult the Minister concerned and if it
is convenient, we shall have no objec=
tion.

About extension of the session. . .

Shri Harl Vishnu Kamath: I have
read out from this Bulletin. I want
to know whether these items will be
taken up in this session.

Shri Satya Narayan Sinha: So
many reports are there. My hon.
friend cannot expect the House to go
through all the reports. We are
already spending more than 50 per
cent of our time on non-legislative
business. (Interruptions)

An hon. Member:
grudge it?

Why should he

Shri Satya Narayan Sinha: 1 am
not grudging it; I am only stating the
facts. I do not think that the House
will expect us tp take up only non-
legislative business and not legisla-
tive business, We are trying our
best to accommodate all those things
as far as possible in this session; if
it is not possible, then we must wait
for the next session.

Shri Harl Vishnu Kamath: I rise
on a point of order. ‘This Bulletin
of Lok Sabha is issued under your
authoriy.

Mr. Speaker: It does not mean
that all those items will be taken up,
in the next week.

Shri Harli Vishnu Eamath: At
least the majority of them should be
taken up in this Session,

Mr. Speaker: This gives only &
prospective idea of what Government
‘ntends to do.
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Shri Harl Vishnu Eamath: Is the
House to understand that what ap-
pears over your authority is of such
little importance?

Mr. Speaker: It is of very great
importance, but jt does not say that
every item on that will be taken up.

Shri Hari Vishnu Kamath: There
are four. How many of them will be
taken up.

Mr. Speaker: There is one thing
which has not been answered, i.e., the
keen desire of the House to have
some debale early so far as the food
situation is concerned.

Shri Satya Narayan Sinha: [ have
consulied the Minister; he is going
out of the country to attend an
F.A.O. meeting; otherwise he would
have agreed to it

An hon. Member: What is he going
to get from there?

Shri Harl Vishnu Kamath: Let us
se: when he comes back.

Shri Satya Narayan Sinha: I do not
think that the House would like to
have that debate when the Minister
is not present. This is gur difficulty
and [ have already cxlained it; other-
wise, we would certainly have taken
up that,

Shri Hari Vishnu Kamath: On ex-
tension of seasion?

Mr. Speaker: The hon. Member
himself said that, by next Friday at
least, he should inform the House.

Shri Satya Narayan Sioha: I can-
not commit mysclf to say that I would
do it next week. [ shall tell the
House ten days in advance.

Shri Harl Vishnn Eamath: It
should be done at least two weeks in
advance.

Shri 8. M. Banerjee: He has not
seen certain motions which are pend-
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Mr. mn: He will look into
these.

Shri §. M. Banerjee: Kindly protect
our interests also. The statement on
decontrol of cement was laid on the
Table of the House yesterday. Then
on the drought conditions, it is not
fair on the part of the Government
to expect us to bring a motion, Why
should they wait for our motion?
They are also equally concerned
about the country.

Mr. Speaker: I would request the
hon. Minister of Food and Agricul-
turg to tell me whether there i3 a
proposal with Government that they
would themselves bring forward a
motion for the discussion gf the food
situation or the drought conditions

The Minister of Food and Agrical-
ture (8hri C. Subramaniam): I think
I have slready given notice of a mo-
tion. ...

Mr. Speaker: That was aboul the
food situation, There was a demand
for diucuutokon the drought condi-
tlons.

Shri C. Subramaniam: I would sub-
mit that both of them have to be dis-
cussed together. The food situation
arises out of these scarcity conditions.

With regard to the other sugges-
tions made about land revenue, tac-
cavi, faming relief work etc,
these are all within the exclusive
jurisdiction of the State Governments.
No doubt, we may be able to make
suggestions. Therefore, | would sug-
gest that we may discuss the scarcity
conditions alsc along with the food
situation, and whatever suggestions
we haVe g0t to make can be made
during that discussion, and that
would be the proper thing.

Shri H. N. Muokerjee: Would you
permit me, Sir, to ralse one thing?

Mr. Speaker: That would be a se-
rond round. TIf that starts then there
would be snother round also....
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Shri H. N. Mukerjee: Since we on
this side of the House are very keen,
perhaps you might be pleased to per-
mit me to raise it. Quite ofien we
find Shri Kamath being constrained
to refer to the fact that these bulle-
ting which are issued mention g lot
of things. They are very enerous
and they also make it a point to state
that the statement is not be taken as
exhaustive. We find also that, for
instance, Shri M. C. Chagla had pro=
mised the House last session that
during the current session itself he
would bring forward g motion re-
garding the Aligarh Muslim Univer=
slty, but he has not done so. We have
got a long encugh list already, I am
quite agreeable to accepting your in-
terpretation, which is very correct,
that Government are not bound to
bring up everyone of these items.
But why should we time and again
be supplied with long, longer, and
still longer lists—that is why I am
bringing up this point—which are
never reached And Shri Kamath be-
cause he studies these things much
more carefully than the rest of us is
contrained to bring up this matter,
and the Minister is never here with a
satisfactory reply. Therefore, 1 seek
your guldance.

Mr. Speaker: What guidance can I
glve him in this respect? Perhaps it
is my misfortune that Shri Kamath

studies too much gbout these little
things....
S8hr Harl Vishnu Kamath: I read

them only casually.

The Minister of Education (S8hri
M. C. Chagla): Shri H. N. Mukerjee
has made a reference to me. May I
say that during the last session I had
given an assurance to the House that
T would try and introduce a Bill with
regard to the Aligarh Muslim Univer-
sity during this session, and I hope
to keep up my promise. 1 usually
keep promises which I give to Par-
liament.

Mr. Speaker: This point also might
be considered by the hon. Minister
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of Parliamentary Affairs that the list
that is given pught to be drawn up
more carefully so that this object.on
also might be removed that there is
such a big list which cannot be pos-
sibly be taken up during the session
itself,

12.23 hrs.

APPROPRIATION (NO. 5) BILL,
1065—contd.

Mr. Bpeaker: The House will take
up further consideration of the fol-
lowing motion moved by Shri B. R.
Bhagat on the 18th November, 1965,
namely:—

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1965-
66, be taken intp consideration.”.

Shri Kamath may now continue his
speech. .

Shrl Hari Vishnu Kamath (Hoshan-
gabad): Yesterday, when the House
was r.sing, I had pointedly drawn
the attention of the hon. Mi-
nister of State for Planning and Fi-
nance to the fact that he had slurred
over the issue that I had raised when
the Demand for Grant was dis ussed
in respect of the Institute of Russian
Studies. While I welcomed that
move in this new climate of Indo-
Russian friendship, I asked the hon.
Minister to be on guard against any
kind of undesirable ideological indo-
ctrination. While [ look forward to
the day whrn India, in associatlon
with the Soviet Union and the United
States, will spearhead a global de-
fence of freedom and democrary, 1
still urge Government, and of course,
Parliament, to bz on the watch against
any kind of undesirable indoctrina-
tion. Therefore, I had asked the
hon, Minister to give us an assurance
on this point that while this Institute
would further and promote very de-



